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CENTAAL AI:MIN ISTAATIVE TRIBUNAL 
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Allahabad, this the ~ th day of 

COAAM Hon'ble Mr.S.Dayal, Member(A) 
Hon'ble Mr.s.K.Agrawal, Member(J) 
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- Jr.9ti Prasad, 
S/o. Late Dal Chand, 
Rio. 45, Ashok Colony, 
Pilibhit. ••••••••••• Applicant 

By Shri.R.C-Pathak, Shri Ajay Rajendra, Advocates. 

Versus 

l. The Union of India through the Secretary, 
Telecommun .:ications, Sa_nchai: Bhawan, 
New Delhi. 

2., The Chief General Manager, 
Telecom. u.P.West Circle, Dehradun. 

3. The Telecom District Manager, Rampur • 

••••••• Respondents 

By· Shri Satish Mandhyan, Advocate 

O R ·o E_R 

(By Hon'ble Mr.S.K.Agrawal, Me:-Jti;>er(J) ) 

In this origi.i:ial application the applicant 
. 

~makes a praye,r - 

(i) to guaSh the impugned order dated 7-1-99 
passed by respondent No.2 tex:minat~g the 
officiating arrangement of the applicant 

a-s Divisional Engineer ( Ph ) ones ,Pilibhit. 
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( ii) to d.irec t the respondents not to disturb 
the applicant working as D.E.(Phones) Pilibhit. 
till the regular appointment is made on that 
post •. 

/ 
( iii) direct the respondent No. l to include the 

name of the applicant in the list dated 
. 11-1-99. 

2. The facts of the case as stated by the applicant 

are tha.t the applicant was recruited as Junior Telecom 

Officer on 5-3-74 and he was promoted as a.n.z , on 20-10-90 
and on 8-11-9~ the applicant was posted as s. D.E. ( Phones) 
Bare illy. 

3. The case of t le applicant is that regular post 

of D.E. ( Phones) could not be filled up, therefore in 
I 

order to prcmote tha eligible persc:ns on officiating 

basis Dy.General Manager (Telephone) issued a list of 

officiating persons on 2-7-98 and the applicant was sent 

to Bare.illy and thereafter he was transferred to Pampur 

where he joined tlE dut 1e s on 31-7-98 ~ On 7-10-98 the 
/ . 

applicant was·. transferred from Ranpur to Pilibhit and he 

joined the duties on 9-10-98, but all of sudden vide 

order dated 7-1-99 respondent No.2 has terminated the 
- 

officiating arrangement of the applicant as D.E. ( Phones} 

Pilibhit. It is stated that again vide order dated 

11-1-99, 19 persons were allowed to officiate on the 

po st of D. E. (Phones), but the applicant ~s not allowed 

further to o·ff iciate on the post of D. E. ( Phones} and 40 

point roster was not followed while issuing the list 

dated 11-1-99. It is further stated that Sri Prarood 

Kumar and Hari Om who are junior to the awl.icant were 

allowed to look ci:ter D.E.(Phones) v ade T.D.M. order 

• contd ••• /3p 
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dated 15-1-99. It is stated that applicant was 

discriminated, therefore, he filed representation 

to Chief General Manager(Telecom), De~radun requesting 

to allow him to look after the arrangements of D.E. (Phones). 

Pilibhit. It is stated that no regularly selected 

candidate, has joined eo far. and the applicant has not 

been relieved. The applicant is a Lso carrying out 

very important work. Therefore it is stated by the 

applicant that without giv.ing any opportunity.to the 

appl.:icant t}:le impugned order was passed, therefore the 

action of respondents is wholly arbitrary, .:f:llegal and 

again st the prov .isions of law. Applicant therefore 

£ iled this original appl:ication for the relief as 

mentioned a bovev- 

4. On 9-2-99 this Tribunal issued an interim 

order to maintain status-quo as on t.?day till the 
, 

prayer for interim relief is concerned. 

5. Counter was filed. It is ~ated in the coonter 

that officiating arrangements were made vide order dated 

2-7-98 were only for 180 days, which were terminated 

vide order dated 7-1-99 and terminating the officiating 

arrangements in this way does· not infringe any of' the 

fundammtal rights of the applicant. It is also stated 

in the counter that the performance of the aa;>licant was 

poor which was c anmunicated to the applicant by T.o.M. 

after inspection. The applicant was reliwed -w.e.f. 

27-1-99 by specific order dated 25-1-99. 200 point 

roster .Ls applicable in the Central Govt. off ices which 

was irnplemen_ted during the officiating arrangements. It 

is also stated in the counter specifically that no 

representation has been received by the respondents so 
, 
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far and the.re are only 2. posts of D.E.(Phones) under 

T.o.M. Rampur and both are filled up by regular in­ 

cumbent and no more post is vacant. The officiating 

arrangement of 19 persons. were made according to 

seniority and applicant is sti;l lowered down in the 

seniority as well as roster point. Therefore this 

o.x. is devoid of any merit and is liable to be dismissed. 

6. -Rejoinder, Supplementary Counter Affidavit and 

supplementary Rejoinder Affidavit bas also been filed. 

which are on record. 

7. Heard the leai:ned lawyer for the parties and 

also perused the whole record. 

s. In the &ipplemen tary Counter Affidavit it has 
\ 
been made clear that according to the 200 point roster 

the Scheduled Caste candidate 10uld gE:t the fX)St at 

Sl.No.7, 15, 20, 27 and so oo in the.·.wradation list. 

The order dated 11-1-99 makes provision for officiating 

arrangements of 19 persons, therefore, action of res- 

-pondenc snot including the name of the applicant for 

appointing him on officiating arrangement on the post 

of D.E. ( Phones) is neither arbitrary nor illegal and 

· against: any ,P.rovisions of law. 

9. It is a settled principle of law that adhoc 

officiation without being selected for t re proll_l01:,ional 

po st does not con£ er any right f ~ c en tinued officiation - 

on the promotion po st. This view gets support in leading 

case Jethanand vs.u ,o, r. and Others, Bahari Brothers 

contd ••• /Sp 
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( FB) c .A. T. judgements 1986-89 353 and Food Corpo iation 

of India vs. Tomeshwar Kalinga & Sons 1995 (2.) ATJ 357. 

lo. On the basis of t te pleadings of the parties 

also, it appears that officiating arrangements for 19 . 
pe r son s according to seniority and roster point has been· 

made vide order dated 11-1-99 and tte applicant is still 

lower down on roster point as well as seniority, therefore 
' . 

the aa;>licant has no case in his favour and this o,»: is 
devo Ld of any merit and liable to be disnissed. 

11. We, therefore, d 1slniss this o.A. ·with no order 

a s-ec costs. 
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MEMBER(A) 
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